RAJYA SABHA [15 December, 2005]

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON EXTERNAL AFFAIRS

SHRIMATI| PREMA CARIAPPA (Karnataka): Sir, | lay on the Table
a copy each (in English and Hindi) of the following Reports of the
Department-related Parliamentary Standing Committee on External
Affairs: :

(i) Eighth Report on Action Taken on the Recommendations
contained in the Seventh Report of the Committee (Fourteenth
Lok Sabha) on Demands for Grants — (2005-2006) of the
Ministry of External Affairs; and

(i) Ninth Report on Action Taken by the Government on the
Recommendations contained in the Sixth Report of the
Committee (Fourteenth Lok Sabha) on Demands for Grants —
(2005-2006) of the Ministry of Overseas Indian Affairs.

CLARIFICATIONS ON STATEMENT MADE BY PRIME MINISTER

Alleged involvement of certain individuals in the matter which is
currently under inquiry by the Justice Pathak Inquiry Authority

THE LEADER OF THE OPPOSITION (SHR! JASWANT SINGH):
Mr. Chairman, Sir, at the very outset, Sir, | have to express a certain
degree of disappointment about the time frame in which we are obtaining
these clarifications because certain timeliness for seeking clarifications
is very important. The statement by the hon. Prime Minister was made
on 2nd December. We are now able to seek the clarifications only on
15th December. Clarifications Sir have to be topical, not historical,
otherwise, they are not clarifications, it will then have to be a special
category of classification. | understand, Sir that the Prime Minister had
obligations, his very able and hard-working Minister of State for
Paliamentary Affairs, informed us of those obligations. It is not uncommon
for Prime Ministers when they have to leave the the country or have
other obligations or there are vitisors from abroad to metnion it themselves
to the House. The House is always very indulgent. The House has never
stood in the way of the Prime Minister or any Minister, for that matter, in
performing his or her functions. That is, of course, a small point, till the
point of certain observations, which made us in the House feel whether
we are of any value to the hon. Prime Minister, or are not of any value
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and this leads, for example, to a second difficulty. The context in which
the clarifications was to be sought, | find from reading the hon. Prime
Minister's statement of 2nd December, has been missed. | had submitted
this, Sir, in the House, on the 2nd December, early in the morning, itself.
This is what | had submitted to you, Sir, in the morning of 2nd December.

“areft v @ A, Tesa fA, 1 wEA H 3 aret o oS 9
%, 39 W Al gt § e 9| e %1 WA 1wt fen T WER S aOE | AR
Fo I T T 1S T 928 9rA ], 98 O € @ A, € AT °1g % 3, 9N
¥ B9 A7, 9% ITh! 919 w1

Therefore, the whole issue arose and so much about the original
Volicker Report which was discussed in both the Houses. The issue arose
because of a certain statement given both in a Journal, which subsequently
appeared, as also on television. That was the issue. | find that, Sir, the
hon. Prime Minister's statement, whosoever drafted it, of course, mentions
that. But that ts not the central part of what he said. He has then again
gone largely on what the Volcker debate had already been about. It is not
about the new facts that the television interview or the statement in the
Journal said. That is why | must express disappointment with what the
Prime Minister had said that day. He said it in the other House. Here we
have the benefit of seeking ciarifictions. 1t is a privilege that this House
has. We can play with that privitege or dilute it; that is for the House to
decide.

But | have to express disappointment with the Prime Minister's
statement. | find it rather a boxed-in statement. Regretfully, it sheds no
light whatsoever on the AT @21 Wad 3T 2, | do not know what te call it,
Sir. It is actually a kind of dense forest of ambiguity from which it is very
difficult to find out what exactly it is that the hon. Prime Minister means.

Let me illustrate. This new d2T and the.. Sir, | am waiting for the
consultations to get over with the Minister of State. ¢ aei =1 W #3 IFor@
T o, what is it that the former Ambassador to Croatia said? He said

this amongst other things. | have just two parts of what he said. They are
now part of the Journal as also they are recorded on the television. One,

he said, H1<! 9@ 98 & f%... The green light to give these oil vouchers was
given during this visit-the visit referring to the visit of the former Minister
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of External Affairs, etc. And, the other thing, which he says is that this is
all a hogwash; that Natwar never knew and the Congress Party never
knew it. | find it necessary to point this out, because in whatever the hon.
Prime Minister has said in his statement, he is consistently skirting this
issue, not addressing the centrality of the new facts that have come up.
Let me take the first paragraph of this statement. The first paragraph
talks of "certain individuals" and certain transactions'. Firstly, it is not that
certain individuals alone are there; as | said, what is mentioned by
Mr. Mathrani, the former Ambassador, talks also of institutions. So, why
should they limit it to "certain individuls" alone? The other day, the hon.
Defence Minister rather agreed with what | said when he, | found a very
strange definition of the Congress (1) party. He calied it 'a corporate body'".
Amongst all the various characterisation that i have known of a political
party, at none of the times | have never heard it being called a 'corporate
body'. | have known the Congress (1) party's description from Shri Debkant
Barua—"party equal to an individuail and an individual equal to a country,”
.but that the party is now referred to as a corporate body is a very strange
definition. Here, when the former Ambassador of Croatia has clearly stated
what he has, for the Prime Minister to come here and say that the mention
there is about certain individuals is, of course, quite coy, and he, in his
coyness, is totally avoiding the issue that we are now facing and the new
things that have been asserted by the former Ambassador.

Sir, | would be grateful if the hon. Prime Minister because what he
has said in the first paragraph is factuaiiy incoriect and it is only proper if
he now corrects it—clarifies and corrects it; moreover, when he says,
‘certain individuals', very soon thereafter, he goes on and says about the
Volcker Committee Report. That is why it is important that this factually
incorrect "statement be clarified. The second thing is that when the hon.
Prime Minister, rather modestiy. mentions about Volcker, there of course,
he says about Indian entities and individuals; | think it is in the context of
his earlier statement. But it is both confusing and misleading when he
says that the Governent has been firm, consistent and clear”. This is a
very categorical statement and would otherwise be a very interesting
and reassuring one. But let me, in a minute, cite to you the Government's
record on this firm, consistent and clear; stand on the issue! The Volcker
Committee Report was available on the website on the 27th October.
We are here today on the 15th December; roughly 45 days have passed.
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The former Minister of External Affairs, quite understandably, was the ,
first to react very frankly when he said that these allegatons were baseless
and untrue." thereafter, a distinguished office-bearers of the Congress
(1) party on 29th October said, "We categorically state that the reports
are false and baseless. We consider it as an attempt to sully the fair
name of the Indian National Congress...." "....and we are determined to
take steps to safeguard the name, image and reputation of the Party”. |
would be entirely with any General Secretary of a party who stood up
firmly and said, "This is what we intend doing". But, both of these high
dignitaries of the Congress Party and, therefore, of the Government,
having said what they did nothing happened. Therefore, awaited the Prime
Minister's comment on this anxiously, and though he was then, | was
informed, in the North-East on his way to Kolkata, what finally emerged
in the papers on the 30th of October, Sir, which was by the Prime Minister's
spokesman, and | assume that the spokesman was authorised by the
Prime Minister to so inform the country, was, "The Prime Minister agrees
that the facts mentioned in Table-1ll of the Report of the Independent
Inquiry Committee", which is the Volcker Committee, "are insufficient to
arrive at any adverse conclusion against the External Affairs Minister.
The Prime Minister stands by him". Thereafter, the former External Affairs
Minister said on the 31st, a day later, "The Report has as much validity
as the Report by the CIA Director for the alleged existence of Weapons
of Mass-Destruction in Iraq". | am citing these, Sir, to highlight how the
Government has been firm, clear and consistent”. These are consistent
examples of rejecting all association with every aspect of the Report.
Then, the Media Advisor to the Prime Minister, again, | am sure, authorised
by the Prime Minister, on the 3rd of November, says, "The Government
is determined to go to the root of the matter and establish the truth or
otherwise of these unverified references. The matter is under the serious
consideration of the Government”. | won't go into what Mr. Bhim Singh,
who is one of the other persons named there, says. | do, however, wish
to go into what the ... (Interruptions)

SHRI VAYALAR RAVI (Kerala): Sir, PM's statement came after
...(Interruptions)

MR. CHAIRMAN: Please wait. (Interruptions)
SHRI VAYALAR RAVI: How can he go back...? (Interruptions)
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MR. CHAIRMAN: Please. Let him finish. (Interruptions) Please, take
your set. Let him finish.

SHRI VAYALAR RAVI: Sir, it is clarifications on the statement, not
on the past history. (/nterruptions)

- MR. CHAIRMAN: Please. Let him finish. (Interruptions) Please take
your seat. (Interruptions) Let him finish.

SHRI VAYALAR RAVI: Sir, the hon. Member cannot make a speech
on the past history. (Interruptions)

MR. CHAIRMAN: Please take your seat. You have spoken too much
on the subject. (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCEAND
TECHNOLOGY AND MINISTER OF STATE OF THE DEPARTMENT
OF OCEAN DEVELOPMENT (SHRI KAPIL SIBAL): Sir, he can seek
clarifications on the statement, but...{Interruptions)

SHRI VAYALAR RAVI: Yes, and not on what happened before that.
(Interruptions)

MR. CHAIRMAN: Please take your seats. (interruptions)

SHRIV. NARAYANASAMY (Pondicherry): Sit, are we restarting the
discussion, again?

MR. CHAIRMAN: No, we are not. (Interruptions)

SHRIVAYALAR RAVI: Then, what is this? He is talking on something
else, and not on the statement. (Interruptions)

MR. CHAIRMAN: Please take your seats.

" SHRI JASWANT SINGH: No, | am illustrating examples of what
the hon. Prime Minister said-that our stand has been "clear, consistent
and firm". | am trying to illustrate that the stand has actually not been
clear, it has not been consistent and it has not been firm. If you go through
these statements made by members of the Government, by the Prime
Minister or, on his behalf, and, surely, the Media Advisor to the Prime
Minister makes the statement only after consulting the Prime Minister...

SHRI KAPIL SIBAL: Mr. Chairman, Sir, | am on a point of order.
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ﬁﬁﬁaﬂﬁz(mxa@rﬁﬁﬁﬁmﬁwmmm%?
. (aEYH). .

SHRI KAPIL SIBAL: Mr. Chairman, Sir, we have a tradition in this
House, and | have also been a Member of this House, that when a
clarification is asked for, it is limited to the statement that is made by the
Prime Minister. (Interruptions)

MR. CHAIRMAN: When clarifications are sought, there is no point
of order. (Interruptions) Let him finish. (Interruptions)

SHR! KAPIL SIBAL: Let me raise the point of order, Sir.
(Interruptions)

aﬁﬁianamf (Je WeW) : |yafa weed, O3 St 39 weY & e el
..(IgaH). .

ot e Selt () : T E S T TS B 9eE A §, O A U o
TR Y I UHd 7 ...(HIUA)...,

SHRI S.S. AHLUWALIA (Jharkhand): Sir, he is not a Member of
this House. ({Interruptions)

SHRI.KAPIL SIBAL: That does not matter. Let me raise the point of
order, Sir.

MR. CHAIRMAN: Let him speak. (Interruptions) When he is seeking
clarifications, there is no point of order. (interruptions)

SAradt g TSt (ITWEA) : W, T e 3F I I W /T qEe
HTE AR} ...(qa9H)....

SHRI KAPIL SIBAL: Mr. Chairman, Sir, please allow me.
(Interruptions)

MR. CHAIRMAN: Please take your seat, Don't disturb.
...(Interruptions)... Please take your seat. ...(Interruptions)... Let him finish.
...(Interruptions)...

SHRI! KAPIL SIBAL: Please allow me to raise the point of order.
MR. CHAIRMAN: | request you to take your seat. ...(Interruptions)...
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- SHRI KAPIL SIBAL: Please allow me to raise the point of order.
...(Interruptions)... Please allow me, Sir ...(Interruptions)...

MR. CHAIRMAN: There is no point of order.

SHRI KAPIL SIBAL: There is ...(Interruptions)...

MR. CHAIRMAN: Please take your seat ...(Interruptions)...
SHRI KAPIL SIBAL: | will take my seat ...(Interruptions)...
_MR. CHAIRMAN: There is no point of order ...(Interruptions)...

SHRI KAPIL SIBAL: Mr. Chairman, Sir, | request you to allow me to
raise the point of order ...(Interruptions)... You must allow me to raise the
point of order. ...(Interruptions)...

Al OH @I 3 @e A At T A WEe e Al ¥
..(BHaYuM)... I8 @Re I atdy 7€ @ wnfewy ... (=g@um)...

SHRI DIGVIJAY SINGH: Sir, the hon. Minister is disturbing the
debate. ...(Interruptions)... The Minister who is not a Member of this House
cannot raise a point of order. ... (Interruptions). ..

A UW @WOS: IE @ E AR W TN @ AlF it ¥
L(EaEYH)

SHRI V. NARAYANASAMY: Sir, he is not seeking clarification.
...(Interruptions)...

SHRI KAPIL SIBAL: Sir, you must hear me. ..é;()nterruptions).., | will
take only one minute ...(Interruptions)... :

st mvaf: A H T FE?

ot Ffve fasard: w1, 3! Sifay fo a9 94

At gurafa: T FE § 93d ...(FANH)..

SHRI KAPIL SIBAL: | will not take more than sixty seconds.

St qUA WO : |/, 37 @15 3E 3E 33 W I @5 AE s e |
(SHaNE)...
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SHRI DIGVIJAY SINGH: The Minister cannot raise a point of order.
...{Interruptions)... See the rule book. The Minister cannot raise a point of
order.

Sl GEH WA T, TR @R ATF M I3A w1 Afudr @ T ¥
.. (THAEH)....

T e FART S (I W) : TR T # feuaitdy firwe = feam 7
..(Haud)...

St GIH TR : T, WEE SAE AT I3 € A U 1 Y 96 1 = Q
TFa ¢ % fyfads . (gaum).. 3 S8 ¥ 2w EEd § aRe A6 AR
TE FGEHA | .. (FAEH) ..

DR. MURLI MANOHAR JOSHI: Itis not a point of order. It is a point
of disorder. ...(Interruptions)... Why should he create disorder in the
House?

SHRI KAPIL SiBAL: Sir, | must be allowed to raise it.
...(Interruptions)... Sir, they cannot stop me from raising a point of order.
...(Interruptions)...

DR. MURLI MANOHAR JOSHI!: Sir, the Minister cannot raise a
point of order in the House. ...(Interruptions)... The Minister has no right
to create disorder in the House. ...{(Interruptions)...

At gEw @S W, T @ee AR IR IM TN =S A7 AR R
.(THau)...

SHRI YASHWANT SINHA (Jharkhand): Sir, | have a point of order.
...{Interruptions)... Sir, | have a point of order. Sir, rule 258
...(Interruptions)...

SHRI VAYALAR RAVI: | too have a point of order. ... (Interruptions)...
MR. CHAIRMAN: Please let him finish. ...(Interruptions)...

SHRI YASHWANT SINHA: Sir, | have a point of order under rule 258.
MR. CHAIRMAN: Under which rule? What is that? ... (Interruptions)...
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i, e faeraa R @ Warerg § yog W5t a9 9w 14 ged |
TR W3 (5t gL T - W, 90 TF @ A 3R €1 39 98 ° 9% Hae
@ ? T 39 9ea =1 wfma v 2R ifadz | 3l € 1 97R 379 A &1 S
84, 91 62 ... (=gaU™). ..

A gumafa: a7 93 3@ famn &1

At qw = fearF 24 3rdier, 1969 SR U w161, AT 126-127,
femir 25 S[ME, 1985 F1 2 @ 94 BE A HEF FAFHUH YB3 & A 98
fegarya 1 w=a F8t @1 =nfew sit 36 fawa e =nfen fow fawa @ wede
foem mar @ . (aum)... faeg W g W RRTEsww 1 Eia e[ 1@ @)
S 918 L (EuA)... SEfAT 5reR L (FE9Y)..

sit gurgfa: diw 2, 43 sut gH foran & L (AR,

it e v : form fawg W R foa et # asaea fean mn 8, s9 Eeef |
& FARfra g 2 2 @Ee g8 s =iy 1 S dierdia sifertd ) saoeen yd § @
@ e . (EET).

sit faspm ol 4 TR I ST FA W R (A
it grw v=: sefa # srad faam sty 0 =g f 39 gy § o
TAERA € 3 WA g5 F FE fF 3 had FoiEhyE 08 L (Eanm)..

sitad wrar fag (A99 929): §9 Feal grar &, g4 &1 9 fau
..(=AYMA)...

st AT w=9th: T 3EY TR W S=IY 9@ wEl ¥, 9% geA &
L(HEYr)..

SHRI SHARAD ANANTRAQO JOSHI (Maharashtra)”Sir, the Minister
who is not a Member of this House cannot raise a point of order.
...(Interruptions)...

it quTefa: §eT & . (auE)... UF oA L (mEuE)... ¥ 79 e &)
T E HLIATE ...(aTH)...

SHRI YASHWANT SINHA: Sir, | have a point of order.
..(Interruptions)... '
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At avrafa: & @ed € FX 2 . (FAUA) ... EEe AfE A #)
..(ZEaY)... TF e Tand ... (=Eum)... ¥ 98 9gm % oy 9w
g T8 & .. (ERA).. 39 FAYEA F1 B e v ® fem s, 39w
background ¥ AT WEH &1 AAfrepr & i & 3 =ifer sod e} fw
F & =@ |

st ayrEd fame: w9, 7 @rEe Alw A j
5t gwmfa: oa F1) F G ® L7

it gerda famen: WY, @mge e sl ¥ ... (sqaw)... Because he is a
Minister who belongs to the other House. ..(Interruptions)...

st awrafa: X 3T o T F e o s i o W €
..(FHaY)... &, o9 Sifgw ... (sqaum)...

SHRI YASHWANT SINHA: Sir, he is raising a point of disorder.
...(Interruptions)... If our leader is not allowed to speak, we will not allow
the Prime Minister to speak. ...(Interruptions)... This is a point of disorder.
...(Interruptions)...

MR. CHAIRMAN: He is allowed now. ...(Interruptions).. Please take
your seat. ...(Interruptions)... Please take your seat. ...(Interruptions)...
Now, the Leader of the Opposiuon.

SHRI JASWANT SINGH: Sir, my friends, in fact, need not
demonstrate the agitation they have just demonstrated. | just vanted to
cite example of what the Government or the Members of the Government
have themselves said...(Interruptions)... 1t is quite contrary towhat the
hon. Prime Minister has said about being consistent, clear and firm,
because the stand has not been consistent, because it has 10t been
clear, and even the clarification that | have to seek has to be ilustrated
why it is necessary that the Prime Minister clarifies! For examyple, Sir, |
would not go hereafter to be quoting the former Minister of External Affairs,
but | do find it necessary to say that ...(Interruptions)...

THE MINISTER OF DEFENCE (SHR! PRANAB MUKHERJEE ):
Sir, this is the problem. You can refer to the statement made bythe Prime
Minister. You cannot refer to the statements made not by the Prime
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Minister, or by anybody eise. That is clarification. (interruptions) He just
referred to the statement made by the Congress’ General Secretary. He
is now referring tto the statement made by the former External Affairs
Minister. When you seek clarification on the specific statement made by
the Prime Minister, the clarifications must be confined to the statement
made by the Prime Minister on the floor of the House. It cannot go beyond
that. (Interruptions)

S gUH WS W, J Aol e B YW F @ R L (FHaum).. §
Yo 1 9 e I R A Y5 R F T A R T SO FE A © 2
. (FEA)... FTE @ L) ... (HaYH)... IqF] FR I ® ¥ ... (Hau[)...

SHRI JASWANT SINGH: Sir, we can raise any point.
...(Interruptions)...

&t GUTYla: Y Sed e L (FEuTE ).

At TS, AR (TE) : gee fewww F AT, AR 7 sifewmi
. (HRuE). .

SHRI JASWANT SINGH: Sir, we can raise any point, without being
agitated ypon it. | have heard hon. Pranab Babu, | have great regard for
him, for his Parliamentary experience. To be necessarily agitated either
in voice or...

SHRI PRANAB MUKHERJEE: | am simply speaking loudly but not
agitated.

SHRI JASWANT SINGH: Sir, | am very glad that you are not agitated.
If you needlessly agitate, actually it is bad for health also.

SHR! PRANAB MUKHERJEE: My health is perfectly all right.
st wrufa: 3 2, S R, @S wAKIS HINTI ... (FEE)....

SHRI JASWANT SINGH: Sir, Iam citing example because the hon.
Prime Minister has referred in his statement to the Congress Party, to
Volcker, eind then he said, "clear, consistent, firm..." | am citing only what
the Members of Government themselves have said. | would say that it is
not clear, niot consistent and not firm. That is all that | am trying to do and
not as the very hard working Minister of State for Parliamentary Affairs
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has said, "converting it into a discussion or a debate" and | am certainly
not drawing any...(/nterruptions)

FF MANT WE: W, #7 g=ary fare 1 Rfdesem @2
(TR

MR. CHAIRMAN: Let him speak. ...(Interruptions)...

it Srarest gt (afrast Se) - 9y, 3T Ser e o 9@ & S ag
fese | ... (zm@um) ...

SHRI JASWANT SINGH: Sir, | think, these are the examples of
absence of clarity. In regard to the Volcker Committee Report, | do not
cite what the Former Minister of External Affairs has said, "The Volcker
Committee is actually bulishit." Because it will be very difficult to sustain
and ...(Interruptions)...

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, this cannot be on
record because it is unpaniamentary. (Interruptions)

a5t fefrasra fag: MR =738 Q ezt & ™2 ... (sgaus)... M=
ufgs =9 ? 1 ...(cqaum)...

ot gTafd; 39 e Q 0 A1 22 4 wed -8 3 ¥, | have to decide

what is Parliamentary and what 1s unparliamentary. (Interruptions) Ifen
3feu ... (smEum)... s 3T | have to decide what is Parliamentary
and what is unparliamentary. (Interruptions) 3 e ATTY 3701 1
.(CAaY) ... @S, S 39 $eel @ed Fitw ) e, Siferg )

SHRI JASWANT SINGH: Sir, further clarification that | seek from
the hon. Prime Minister is ...(Interruptions) *

A TS TR Y, 3N o & T R L ().

SHRI JASWANT SINGH: Sir, | go to the next clarification that |
seek from the hon. Prime Minister. The statement issued by the Congress
Party and the Congress... (Interruptions)

St Om @O W, w0 R W S L (hIu).

st gurafa: 39 Sem qAfey, Serwm wa Fifeg) s g7 @ freE § §@
et T ¥
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SHRI JASWANT SINGH: The Statement issued by the Congress
on November 8, said that the Congress Party had no dealing in respect
of any Qil-for-Food contract with lraq or any of its agencies. This former
Ambassador to Croatia said, 'It is a hogwash to say that the Congress
Party did not know." It would not suffice for the hon. Prime Minister of
state that, 'l have left it all to the inquiry authority to establish.' We are
seeking a clarification from the hon. Prime Minister on a statement that
he has'made here.

I, now, like to seek other clarifications. It is with regard to appointment
of the former Ambassador to Croatia. No Ambassador can get appointed
unless it has the approval of the hon. Prime Minister ...(Interruptions)...
How was the former Ambassador to Croatia present here, through all
this information, revelations from when the Volcker Committee Report
first surfaced on the website? Then, he continues to stay in Delhi for
some months, days or weeks. | don't know how? And, thirty-seven days
after the Report first came out on the website, the former Ambassador
has issued a statement to a television channel or a Journal whatever, |
would, therefore, like to seek clarification on a point. We are discussing
only that new incident, not the Volcker Committee Report. Volcker
discussion had earlier taken place. Therefore, it is important for us to
know who had appeinted this person as the Ambassador and on whose
recommendation.

Secondly, Sir .. (Interruptions)...

SHRI PRANAB MUKHERJEE: How is it relevant to the statement
made by the hon. Prime Minister? ...(Interruptions)...

SHRIANAND SHARMA (Himachal Pradesh) Sir, | am on a point or
order .. (Interruptions)...

il Hmﬁr: HEZ IMF TR A | .. (Waum)...

SHRI ANAND SHARMA: Sir, 1 am, actually, on a point of order
_.(Interruptions)...

MR. CHAIRMAN: Let him finish ...(/nterruptions)...

SHRI ANAND SHARMA: Sir, | am on a relevant point of order
...(Interruptions). .
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MR. CHAIRMAN: Let him finish first ...(Interruptions).., Excuse me,
let him finish first ... (/nterruptions)...

SHRI ANAND SHARMA: Please hear me .. (Interruptions)... Sir,
this House had an extensive debate on this subject.

MR. CHAIRMAN: Yes yes. | agree with you ...(Interruptions)...

SHRI ANAND SHARMA: This clarification is confined, as per the
rules, only to the statement made by the hon. Prime Minister.

Lastly, Sir, your own ruling 164 on this issue says that clarification
cannot be sought for more than five minutes. He is giving a speech. He
is not seeking clarifications...(/nterruptions)...

SHRI JASWANT SINGH: It is not necessary for everybody in the
Ruling Party to behave as if all of them are Prime Ministers. The hon.
Prime Minister is here ...(Interruptions). ..

M T TR W, § TR-9R B @ T ...(3a9H)... Sir, this is totally
objectionable ...(Interruptions)... it shouild not go on record
...{Interruptions)...

SHRI SANTOSH BAGRODIA: Sir, this is very objectionable to afl
the Members ...(Interruptions)... it is very* for him to say like this
...{Interruptions)... It should not go on record...(Interruptions)... He is
continuously making remark-after-remark .. (/nterruptions)...

# gvyafy: < faae, €, fumz | @Ee sw st e |47 L (saam). .

st vl g v, FfRfEseE | (sqau™).. Sir please,
expunge this from the record .. (Interruptions)...

- ot gurefa: Afsy, Afsn | (smavm) . =w fgz wea) L (smaue).
2 fae . (wgav)... # @ o g . (Haum)

SHRI SANTOSH BAGRODIA: Sir, this cannot go on record like
this...(Interruptions)...

MR. CHAIRMAN: You please sit down .. (Interruptions). . | will take
care of that .. _(Interruptions)...

SHR! JASWANT SINGH: Clarification has to be provided
...(Interruptions)... | might remind everyday here—! am sure everybody
knows—that the hon. Prime Minister, whom all of you have chosen to
occupy that seat, is very capable of giving reply .. (Interruptions)...

*Expunged as ordered by the Chair.
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SHRI MOTILAL VORA (Chhattisgérh): What is the relevance of
this to his statement? .. (Interruptions)...

MR. CHAIRMAN: Please come 1o your point on the statement
...(Interruptions)...

SHRIJASWANT SINGH: Sir, | wish to know, the hon. Prime Minister
has also stated .. (Interruptions)... This is the next clarification.
...(Interruptions)... Let me finish about the Ambassador to Croatia.
...(Interruptions)... He is central to this clarification. Who appointed him?
Is it correct that he was present here when the report of the Volcker
Committee first surfaced? Is it correct that he continued to stay here, and
thereafter, he went back to Croatia? Is it correct that he was withdrawn
from Croatia? Why was he withdrawn? .. (Interruptions)...

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir) : Thatis a different
subject. ...(Interruptions)... you have to confine yourself to
...(Interruptions)...

PROF. P.J. KURIAN (Kerala): That is entirely different.
...(Interruptions)...

gt gyrofa: 9 sfow @1 9. (au™)... Please take your seat. A0
gfu, Please listen to me.

PROF. P. J. KURIAN: That is entirely a different subject, Sir.
...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(Inferruptions)...

PROF. P.J. KURIAN: Did we ask you, why was Uma Bharati
suspended? ...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)... & w+ta
IR W 9% oA I5dl § ... (HAUMA)... 9 AT A T (AL,

PROF. P.J. KURIAN: This is irrelevant. ...(Interruptions)... There is
a limit. ...(Interruptions)... There is a limit. ...(Interruptions)...

MR. CHAIRMAN: Please take your seat. ...(Interruptions)...
SHRI YASHWANT SINHA: There is a limit for disturbing.
...(Interruptions)...
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“We are not going to tolerate it any more. .. {Interruptions)...

st et : T ge|@, T fome L (saum) .. &fee L (sEum) L A
FIE tolerate & w1 .. (qaWA) ..

st qyEa e A9 w1 * I @ L (aINE). O F1, AS FHTF a1 1@
T (). '

ot wurafa: 70 giAa, Please take your seat . (interruptions)... wfat
DEH . (aaur)... & T@ ... (mag)... | will go through the proceedings.
B g A= A A s wEa £ i clarifications & wmet # 1g 7@ =@
% f& dotted line W clarification &1 =1fgg, that is difficult...(/nterruptions)
o gfie .. (smEyr)... T e, 38 & gA sifae . (smaue) .

st ayrda fawg1: 9 fa@st aas 2 € .. (au™) ... Let them give us in
writing. ...(Interruptions) We will read that out. ...{Interruptions)

st ATefa: TR FE 9 vt s ®, o § s § i o favam @
ifeq for < ot =ma 3, rdm fafeey 3qw 3 2 g &, 39 & €, s8fan
ITE! 501 S F1 awmEd 78 ¢ .. (IUA)... Y dfau & 9, 3y Afag,
please don't disturb me. 3afee # m-ra g2l & F&1 arem § f% clarifications
#F1 uw A 8, f&aat 2T @® 19 clarifications FW@ WA
L (mEeT).. w1 W ga eftfee L (sEem)

st awrad fa=a: WY, a8 ¥ sentence W disturb X 1‘%% .. (zmavm)...

&t |gurafa: §3 Fam ® fF clarifications fFat I & 9, F oifsm)

st T TH- srEqaterdn: 3y ftd et 3w whfe L (saam)

sit gurafa: # frwtd Jm w1 3@ ofm, 39 g7 F disturb MR 2 F @z
g s aa ® R I gam @ a9 vy e . (HavA) ., sewE Td e e |
et e € 3R oy @ ¥ et oy g2 e @ i o 1R F e i 9 e
AFIG R AFAT A 7@ & A A g w2a F2m . (Hgaum) . A
el w9 @ 8, WY fou o v @ 2 L (saud) | e A faue @ faa
HE fF d 9T clarification 916 FT 3R @H FL...(FEYUM )., 3G 33 TI3Y,
please take your seat. ...(Interruptions)

SHRI JASWANT SINGH: Sir, the next clarification that | seek is
about acting promptly. It is, of course, entirely a subjective matter that

* Expunged as ordered by the Chair.
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why you decided was a prompt decision or not. This report, first time,
appeared on 27th October on a website. The decision to appoint a retired
Justice of the Supreme Court was about ten days later, if | am not
mistaken. Thereafter, special envoys were appointed. Of course, the
gazette notification, etc. take some time. | was concerned, Sir, when |
came to know that Justice Pathak, unfortunately, but as quite often
happens in Delhi had not obtained even necessary premises, from which
to work. But that is one of the problems of Delhi. And, | don't think that the
Government can be held accountable for that. And, if by the agitation that
| see on the Treasury Benches, he has not ...(Interruptions)...

SHRI PRANAB MUKHERJEE: He cannot make that reflection. If
we talk among ourselves, he cannot make that reflection. ...(Interruptions)...

SHRISANTOSH BAGRODIA: He is provoking us. ...(Interruptions)...

MR. CHAIRMAN: Let him finish. ...(Interruptions)... SRS F1HM
2 et FT I, AT WeE TG A = L (EEE).

SHRI JASWANT SINGH: I find it very strange, Sir, that| am advised
at every step, not to be able to do this, that or the other...(Inferruptions)...

st grafa: A9 et @ wifeu L (|,

SHRI JASWANT SINGH: Sir, since you are saying f& St @™
TS ... (FIYT)...

off AT @Sl : W, = Arer e | T |9 J Ffifes e g B U
i€ w9 aren € . (=EamA)... ¥ 9 ? fE 3= @tad fem
Q... (FAYF)... FAERTE F1 ...(gaum)... TR fau aga =1 ’m
L. (HAYE) ..

o gvTefd: 379 93 TET . (HAUE)... 3% o] @ F S

_ SHRI JASWANT SINGH: Sir, you have said about acting promptly,
and the appointment of the Special Envoy. Am | not correct, Sir? The
hon. the Prime Minister with his experience, particularly, in the Finance
Ministry, knows very well that the Enforcement Directorate functioning is
rather exclusive. The Enforcement Directorate does not share what they
have with other authorities also. That Paul Volcker, in fact, had said. And,
this is a point that | had earlier also made as to why it was necessary to
appoint a Special Envoy, when the permanent representative was perfectly
capable and adequate for the purpose, and | find it interesting, Sir, that—
in fact, when the Ambassador Mr. Nirupam Sen had met Mr. Volcker,
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Volcker made it clear that they would not share the documents. It has
been obtained from the Governments or entity on the basis of
confidentiality and understanding, that they would not be sharing with
others, in those cases that they were from concerned Government or
entity would be required, Volcker told Sen that the Committee would share
information only with investigating agencies. Now, if | am wrong, then |
would be very happy to be told because the Enforcement Directorate’s
papers, Sir, are papers that are not shared unless exceptionally required.
Here, the Prime Minister's statement is somewhat at variance with what
the hon. the Minister's of State for Parliamentary Affairs had stated some
days earlier when | had sought a clarification on this matter. 78 313
o o, 8 s =9 5 S FHE T A Ird SRt T TR H
I HY Ry &, iR 1 91y < uew T 9| I, TR 9E! &
TEftTT 39T AT becasue that is the entltled agency, which only underlines
my point; what role, therefore, is Mr. Dayal performing? You can, of course,
send him to Jordan or Baghdad or wherever, which our Ambassadors
can also do there. Therefore, it is necessary for us to know what role is
being performed by Mr. Dayal.

Sir, the hon. the Prime Minister has also said that one should not
‘pre-judge’. 1 am afraid, Sir that when the Prime Minister—and this is
about 'pre-judging’, because the Prime Minister has said, 'don't pre-judge’,
and he has said, 'don't pre-judge earlier'. And, he has said 'don't pre-
judge’ in the statement also. Therefore, | want to know whether the hon.
Prime Minister stands by what he says because during campaigning in
Bihar, in Patna, he consistently said, 'there is nothing in this Report, and
we don't agree with it'. And, 1 don't think | ought to act on the Minister of
External Affairs who starts by saying that there is a pre-judgement in
that. There is pre-judgement in not mentioning about the Congress Party.
The 'Congress Party' is one of the mentioned entities. And, this is what
also the former Ambassador to Croatia said. ...(Interruptions). . Therefore,
itis very necessary that we know ...(/nterruptions)... Itis also in the Prime
Minister's statement. Now, we are, therefore, intrigued by this. That is
why | said, what | did, Sir. The hon. Prime Minister was saying about
truth. He concludes his statement by advising all, and by asserting this
commitment to "truth, probity and transparency”. These are very laudable.
These are values that we are all ready to be able to subscribe. But when
they come in the context in which they come, they are very sad echoes.

255



RAJYA SABHA [15 December, 2005]

We do not carry any conviction because | do believe that the Prime Minister
is above all, that is why, | was disappointed with his statement. He has to
demonstrate what he has himself stated. He has to
demonstrate ..(Interruptions)...

&t gyafa: 9% , 3 2

st srger=a fog: <fa |er? T They do not want me to continue.
_(Interruptions)... Tt eg Wa Hifere | 3 7€l 9red fF & conclude #€?

s gurafa: T4 39 B e & I} conclude FHiFAT)
st waaa f6%: ¥ conclude & FT @1 411 ...(qaTA)....
MR. CHAIRMAN: Let him conclude. _..(Interruptions)...

SHR!I JASWANT SINGH: Therefore, when the Prime Minister talks
of truth and probity it is a said echo. And it does not convince us because
in the context of which he is-saying, | really wish that in this particular
context, particularly, about the former Ambassador to Croatia, the Prime
Minister and the Government would demonstrate truth and transparency
by acting candidly and clearly answering the clarifications that | have
sought. Thank you.

SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Chairman, Sir, the
evidence of the Enforcement Directorate is crucial for the success of the
Justice Pathak Committee. Sir, reports have appeared in a section of the
Press that the former Union Minister, Mr. Natwar Singh, had stashed
away large chunks of funds earred from crude oil vouchers in various
Swiss Banks. In this regard, the Enforcement Directorate has collected
some evidence. | want to know whether the hon. Prime Minister will inform
the House of the nature of evidence collected by the Enforcement
Directorate so far as funds from the Iragi Qil deal kept in Swiss Bank are
concerned. Will the Prime Minister allow a penel of ieaders of both the
Houses of Parliament to examine the evidence collected by the
Enfarcement Directorate? Moreover, the Enforcement Directorate
functions under the Finance Minister, and the person being investigated
is a very senior Congress leader. Sir, Parliament is very keen that no
hush up is done by the Enforcement Directorate under the dictats of the
Government of the day. Thank you.

(& IgyuTefa wEeE ferdT )
st Iggurafa: 4t miee fafewt) ‘
it wnfee fafgal (ST : T, § 519 F1 y=1aR a1 g1 W, § FE o=
WOl FE e |

st Irgyrafa: o9 FAAEH A ey
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st wifeg fafgget: W, # & Bk § FRAFH I | gah o 9@ w83 F:1
TreX TdISieM St &oar TE Taa | 95a @ # 9o W S aearg S 9
% f wRa & 3faeg & fed ot wrrel Woga TS @ g SR g greiie deard
TER & I T 1 39 F fAu Tw A w1 3w R | AR wig-wiy (g ).
oif g-w19 ...(=a9H)...

it Iqgvmfa: g siem fee 1) . (SH[aWd)... 39 R e fe)

st g fafgah: g o &, Ru e 1w A A i T el o st 3
.(aam)... afFT |9y, 9 saarads & . (sEaue)... 9 saaads o
TR AW F .. .(FER)...

aﬁmwmﬁr:ﬁ,ﬁnméﬁam...(mmj... R q sret, A amg
TS W &2 ey dfaw)

sit wfeg fafggat: weieT, samads &1 sfoem 98 W % sus! fva «ls
{ g1 AT R, IS 9% WS H WA, U D A T4 18 A 17 38 e
N S garad w # @ w At femrd € el fakw st St st
IR gom &, 79 3w fAuft sl # 1 AfwT, T W W W e #)
a1 F Fiifr T it we w1 aE TR & fw fae s 3o e s
¥, I At @ 3 W) W ot sren st ¥ 1 sufae & wum W St § 97 wiffee A
=red § f zaret ared St Y9d @ €, 3T ot ok 39 & Wr, 959 B "
it Tt T N @I ¥? THY I veawed! 31 @ W@ ¥ fE e s & g
T U9 ) 15 WA Y, AT 6, W@ w6 7 1 A € 9 €,
3T A Wahdl §, I ST 1 8 Thal © oI 30 4 e fovan sn g
¥, g1 T TE W AW | SR IR SHFHT W D WHA W S 3R 35
71 2 f ST X Sl v €, A9 S 3 U €, 99 3Eard WS
we 8, a8 HH A Eg T 1 3nvs fau s # L. (Faur)... T e & fen
=31 ¢ | safae T v I7 faedt € fi o 3 Iud ) 3w & w9
i W iR & A g Tan & = e @ @ 2 ;o ¥ fE e gt
T W@ TR §? =ER)
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_Er,_);:‘fj U_HJIJ::/ -u_»fL';»l:"’bf.;Tuf T :‘wJ{;r'&M.fl’d;‘J‘!

| 2T Qs

2 O Ay LI E ST B Rt Jamsis

<o gt F I AL 2 Gy &b F SEIL A LU Gl iSSP ey
N RN 4V P -‘.'...._J?u ﬁ’b'ﬁ’l./JQ Ldzlﬂ bulj L& . ddu/é’.’,dﬂ:

BACEP b ‘.-u*u".«!»'u‘d{uu‘u’ -C—J/WJ,’ O Z S ‘l“’*"u’/
..... b J:_L;-JV'L(;'A'('J (. .-.iiu.....a"'/l:

&Iy /Jl/lu/._,uf/-;f. R cf,fu'{,- Sl id?

2L el ,{_H?guf;_? ASINS e SO L5 s 2 Bamalt S
S ,,1Ldqu;£dK?LﬂLI/ij,‘7L.?I.U{uxgi}.{.'_,ﬁ _.LJTJJELV£J5;
e Ly S i vz e Sunef G onT L Lus einzServd
Sess SEU e bty guie 52 ‘éuudufd/ obid e Hp ALk
v ga @b LS Ffif ‘w_w/».»udv wuw"@/’n—&u/
Stk /fb’fu’tul_/-Z._acufrl;wwfa(}zrug&’u,a_w “c..L/b'u(;,.:ur(
&L 2K rc_CCbqu::"!)d//Jl»lc.LCrLf 261 f E b OVl e LS
2L e Al U nle g o e b B L e bl
E L it e WIL L _Tizes bl e s S0 e S5 H
I -/él/éc)y e b&ﬁ:ﬁjp@;ﬁ,@ (e el ur e
N S A N U et St s St

[ ] Transliteration in Urdu Script.
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SHRI RAM JETHMALANI (Maharashtra): Sir, bearing in mind that
demand for clarification must be extremely brief, | only
wish...(Interruption)...

sit syavmafy: ferasg fdg S, 2fEn) e=a 1 TR s Tan) <,
@ % | Ta i) L (smEam)..

SHRI RAM JETHMALANI: Sir, | wish to ask the hon. Prime Minister
whether the same Mr. Aneil Matherani — | hope | pronounced his name
right—had, more than two years ago, addressed a letter on this very
issue, to your predecessor in office, Shri Vajpayeeji, that an inquiry was
made in the department on that letter and that it was found that the resuit
of the inquiry will be a'can of worms and embarrassing to the interests,”
which the Prime Minister then held dear, and the inquiry was droppoed.
Will you, Sir, assure this House that you will trace this letter, produce it
before the House, and along with all the notings on the file, which have
been made in respect of that letter and the subsequent inquiry?

SHRI! DIPANKAR MUKHERJEE: Sir, my first point of clarification
before you is this. So far as my clarifications is concerned, | want to know
whether this House today has set a precedent based on which the timing
of clarifications in future would be decided. This is the clarification | seek
from you, Sir, whether this will be a precedent for seeking clarifications in
the future too.

My second clarification is—and | would not have dwelt upon it
because he has already mentioned—whether the hon. Prime Minister
would also take congnisance of the differerit interviews by different envoys,
former envoys, to one media or the other and come to the House again
with a statement, and will it be the practice of going to the Committee
headed by a retired Justice and having a trial by an Inquiry Committee
expeditiously, of all beneficiaries, rather than a trial by the media?

sft svawrafa: Furd fden 2w s W s e s wa

KUMARI NIRMALA DESHPANDE (Nominated): Sir, through you, |
would like to express what the common man in India is saying. The
common man is asking a social activist like me, "have you
parliamentarians lost the sense of priorities. When great countries like
China, Russia and other European countries have just ignored the Voicker
Committee Report, why are you treating it as a holy book?" The common
man is asking us. -
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SHRI KAPIL SIBAL: They are confusing Volcker to Golvalkar.
...{Interruption)...

[MR. CHAIRMAN in the Chair]

SHRI M.P. ABDUSSAMAD SAMADANI (Kerala): Sir, first of all, we
have to congratulate the hon. Prime Minister for the very timely action
and the intelligent response that he took towards this issue. Sir, | would
like to seek a clarification from the hon. Prime Minister that there is a
generai feeling in the entire world that these so-called papers which are
taken into consideration by the Volcker Report are forged. ...(Interruption)...
I am finishing within one minute. Even in America, maijority of people
believe that when the American blockade took place many, many papers
were forged and artificially made targeting the people, persons, parties
who stood against the blockade. So, Sir, | would like to seek a clarification
how can these papers be taken into consideration if this is the case. And,
Sir, there are so many new revelations coming now. | would like to know
from the hon. Prime Minister whether these new revelations will also be
included in the area of inquiry. Thank you, Sir.

MR. CHAIRMAN: Hon. Prime Minister.
T FAFH T (fT8R) : W, v fowe ) ... (sgaum)

st wwmafa: =€, Pease take your seat. Now, the Prime Minister
...(Interruptions)... :

. B FAEH Tq: T, 30 fee offt 1 .. (=aem)... W, e o 4 .
(HAYF)... WY, TUHET S S9 gy # ot TrEiwor €0, S gd gueist o
UAferam fafre & fawa F ww afyrwr F e €1 3@ deiy F off warAssh it feafq
wWEFAO|,..(FA9R)

THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman,
Sir, my statement on 2nd of December was not a suo motu statement. it
was made because the hon. Leader of the Opposition wanted me to take
note of some statements attributed to the then Indian Ambassador to
Croatia and he asked | should clarify the Government's stand. Sir, with
all sincerity, if he reads my statement clearly, | have done precisely that
and | would read out what | stated. "As for the statements made today, —
the reference is to the statement of the then Ambassador to Croatia —
and | am told are likely to be published in a magazine later and later on
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they were published in india Today—they certainly relate to the
transactions under investigation”. The transactions under investigations
are the transactions which are the subject matter of inquiry by Justice
Pathak and | had clearly and unambiguously stated that "the Enforcement
Directorate will take cognizance of the recent statements attributed to
the Indian Ambassador to Croatia and pursue its investigations”. These
investigations are in progress. The Enforcement Directorate is doing its
duty. The matter is under investigation. There is nothing else for me to
state on this case. Thank you.

SHR!I YASHWANT SINHA: We ae completely in the
dark...(Interruptions)...

ot ITEYTIfa: TS 61 FEAAE TIUE Y T 7% @ e wafi ) s #)

The House then adjourned for lunch
at fifty-nine minutes past twelve of the clock.

The House re-assembied after lunch at one minute past two of the clock.
[MR. DEPUTY CHAIRMAN in the Chair.)

GOVERNMENT BILL

The Appropriation (Railways) No. 5 Bill, 2005
W A (5t A TEIR) ¢ AEErE Sgasrefa s, § v s g
“f& ™ & wed fam a9 2005-2006 T Qs % fog vRa #1
wfaa fifa § @ wfava sfafea vfat & deg a fafam = wivega
HWA T GUTF W, &d w1 g i ¥4 F, foar fear s’
The question was proposed.
A AR A WeTaTd (W YW : WY Iq9Tef s, W @ WS s
" fafram (Y1) deiw 5 599, 2005 St @ ae ¥ g E SR A v ¥ fm
ol & @ % fo dfaa ffy § s i o foam s | = we sraeny S 3m,
- e mim man &, 39 3w ik oy oit S dnht A SR oft T Afw weE
Wi S, wE F § wg-w WA W el g ¥, ST IR SR W
ERIRGREIRCca R o i Fiel

mwﬁﬁ,mémﬁiaé@a@wgmﬂmtlmm
yfafe 798 A %@ € | 98 30 ) T SR SRSl 1 Wi § | I STRE HY
o 7% ® T 30 S 90d & 918 3wty e Hel S S ' an-an AR
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